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- - BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL /
WESTERN ZONE BENCH, PUNE [ | ki

ORIGINAL APPLICATION NO. 80 OF 2025

IN THE MATTER OF:

Vanashakti& Apr. e Applicants
Versus

City and Industrial Development Corporation

of Maharashtra&Ors.- . Respondents

REPLY. TO ORIGINAL APPLICATION ON BEHALF OF RESPONDENTS NOS. 1, 2
ceeiniion &3 = ~CIFY- AND INDUSTRIAL DEVELOPMENT CORPORATION OF
MAHARASHTRA LIMITED (CIDCO):

T VAIBHAVI MAHAKALKAR, SENIOR PLANNER (DP-IT NAINA), the authorised
representative of Respondent Nos. 1, 2 & 3, Age-45 Years, Occupation- Service, Office at
Planning Dept., NAINA office, Tower no.10,7" Floor, Belapur Railway Station Complex, CBD
Belapur, Navi Mumbai, after verifying all the records, do hereby state on the solemn

affirmation that:

A. Respondent No. 1 states that it is a Company duly incorporated on the 17% day of March
1970, under the Companies Act, 1956. Respondent No. 1 is a Government Company as
defined under Section 617 of the Companies Act, with its entire share capital subscribed
wholly and exclusively by the State Government and its seven nominees. Further,
Respondent No. 1 states that it has been designated as the Special Planning Authority for
Navi Mumbai Airport Influence Notified Area (NAINA) u/s 40(1) (b) of the Maharashtra
Regional & Town Planning Act, 1966 (hereinafter referred to as "the MR&TP Act") on

’_____[0.01.2013.
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B. While granting the Environmental and Coastal Regulations Zone (CRZ) clearances tolthe
proposed Greenfield airport Ministry of Environment & Forest (MoEF) in November?,
2010, the Ministry of Civil Aviation, Government of India, expressed concern about
unplanned and haphazard development around the upcoming airport. In pursuance of these
concerns, the Government of Maharashtra vide notification dated 10/01/2013 appointed
the City and Industrial Corporation of Maharashtra (CIDCO) as Special Planning
Authority (SPA) under Section 40 (I) (b) of MR&TP Act, 1966 for Navi Mumbai Airport
Influence Notified Area (NAINA- Respondent No.2) to prepare a comprehensive Action
Plan, Development Plan with due regard to the protection of environment and the
principles of Urban Planning for sustainable development within the Influence Zone of
proposed Navi Mumbai International Airport (NMIA), and regulate development in the

- Influence. Zone. After following the due procedure established under the MRTP Act,
Respondent No.l has prepared the Interim Development Plan (IDP) of 23 villages of
Respondent No. 2, which has received sanction of the Urban Development Department,
State Government, on 27/04/2017. Respondent No.1 further states that the Government of
Maharashtra has also sanctioned the Development Plan (DP) for 151 villages of
Respondent No. 2 on 16/09/2019.

C. It is stated that Respondent No. 2 is the Chief Planner and Respondent No.3 is the
Additional Chief Planner in the Respondent No 1 Corporation.

D. The Respondents above-named state that the present Application filed by the Applicants is

totally false, misconceived and not maintainable in law.

E. In its Application, the Applicants have stated that Respondent No. 1 has prepared and
notified the Development Plan along with land-use maps covering 175 villages. The
Applicants have further stated that Respondent No. 4 is entrusted with the responsibility
of ensuring the complete preservation and protection of all natural areas and natural hill
slopes. It is also stated that Respondent No. 5 exercises administrative control over the
area falling within NAINA. The Applicant has further stated that Respondent No. 6 is a
statutory authoriFy established to conser(ggéfand protect forest areas, and that Respondent

~.No. 7 is the Administrator of the Konkan Division, responsible for overseeing land revenue

dd'fﬁiqistration within the division. In view of the above, the Applicants have not made any
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'q]vfegation whatsoever that Respondent Nos. 1, 2, and 3 have any role in permitting or

N ,-;":lfpreventing deforestation, excavation, or the removal or cutting of hills in violation of law.

F. The present Application is nothing but a baseless attempt on the part of the Applicants, and
the Respondents above-named submit that the Applicants are deliberately and maliciously
trying to drag the Respondents into the vexatious litigation. Also, facts put forth by the
Applicants in the present Application are misleading. Moreover, the Applicants have not
approached this Hon’ble Tribunal with clean hands and therefore do not deserve any

equitable consideration from this Hon’ble Tribunal.

A.  WITHOUT PREJUDICE TO THE AFORESAID, THE PARAWISE REPLY TO
THE SAID APPLICATION OF THE APPLICANTS IS AS FOLLOWS-

At the very outset, it is most respectfully submitted by the Respondents above-named

_that, unless specifically admitted, all the contentions of the Applicants in the present
Application -may kindly be treated as specifically denied by the Respondents. The
paragraph-wise reply to the Application of the Applicants is as follows:

In reply to'the contents of paragraphs no. 1 to 5 of the Application, the Respondents

b ol

above-named state that the contents thereof are a matter of record and hence need
no reply. However, any adverse inferences drawn therefrom are denied in their

entirety by the Respondents.

2. In reply to the allegations raised in paragraphs no. 6 to 12 of the Application, the
Respondents above-named state that the contents thereof do not state the true nature
of the facts and hence are denied to their entirety by the Respondents. Further, any
inferences drawn therefrom are denied in their entirety by the Respondents. The
Respondents above-named state that the said survey no. 57, village Nanoshi,
Taluka Panvel District Raigad, falls in the sanctioned Development Plan of
Respondent No.2. The said survey no. 57 is in Forest Zone and kept in Excluded

~5 o= Part(EP-14 Proposed change of Forest zone to LDZ (N7) zone) by the Government

::".'-'f‘ while sanctioning the Development Plan, and is subject to approval of Excluded

P?ﬂ (EP) by the Government vide separate notification. Details pertaining to the

said notification are annexed herewith and marked as Exhibit A.
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In reply to the allegations raised in paragraphs no. 13 to 15 of the Application, the
Respondents above-named state that the contents thereof do not state the true nature
of the facts and hence are denied to their entirety by the Respondents. Further, any
adverse inferences drawn therefrom are denied in their entirety by the Respondents.
The Respondents above-named state that, based on information received from EE
(NAINA-II), there is site excavation activity observed along the slope of the hill,
on survey no. 57, village Nanoshi, Taluka Panvel, District Raigad. The Site
verification Report and Photographs of the same arc herewith and marked as

Exhibit B.

In reply to the contents of paragraphs no.16 & 17 of the Application, the
Respondents above-named state that the contents thereof do not concern the
Respondents and therefore, the Respondents refrain from replying to the said
paragraphs. Further, any adverse inferences drawn therefrom are vehemently and

expressly denied by the Respondents in their entirety.

In reply to the allegations raised in paragraphs no. 18 to 20 of the Application, the
Respondents above-named state that the contents thereof do not state the true nature
of the facts and hence are denied to their entirety by the Respondents. Further, any
adverse inferences drawn therefrom are denied in their entirety by the Respondents.
The Respondents above-named state that on the basis of information received from
CCUC (NAINA), there is an illegal soil excavation activity observed along the
slope of the hill, on survey no. 57, village Nanoshi, Taluka Panvel, District Raigad.
The Site verification Report and Photographs of the same are herewith and marked
as_Exhibit C.

In reply to the Grounds raised in the present Application from paragraph no. 23 to
25, the Respondents above-named state that the grounds mentioned therein are
statutory provisions and judgements relying upon which Applicant has sought
action by the Respondent.No.8.0 10, hence this Respondent offers no comments.

However, craves lt.wveto offer thé sanie as and when required.
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7/ 1In related to other issues which are similar to OA 25/2025 filed before this
" Hon.Tribunal, the Affidavit in reply filed by CIDCO may be adopted in this reply

also.

8.  In reply to the Prayer clause of the Application, the Respondents above-named
respectfully submit that the present Application is misconceived. Accordingly, in
the absence of any role attributed to Respondent Nos. 1, 2, and 3, no relief or prayer
can be sought against them, and therefore, the Applicants are not entitled to any
relief claimed. Therefore, the Respondents above-named pray that the present
Application be dismissed with costs against the Respondents.

/.‘
Respondent Nos. 1,2 & 3

VERIFICATION
I, VAIBHAVI MAHAKALKAR, SENIOR PLANNER (DP-II NAINA), the authorised
representative of Respondent Nos. 1, 2 & 3, Age-45 Years, Occupation- Service, Office at

Planning Dept., NAINA office, Tower no.10, 7" Floor, Belapur Railway Station Complex,
CBD Belapur, Navi Mumbai, after verifying all the records, do hereby state on the solemn
affirmation that whatever is stated hereinabove is true and correct to the best of my knowledge

and information.

Affirmed and signed on this W”’ Day of MARLCH | 2026.

W

Respondent Nos. 1,2 & 3
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RN1 No. MAHBII./2009/36619

HERTE IEA TS0
FYTIRUT HIT TH—HIHUT [AHRT qReoi

e u, Im we(3)] TUAR, TRAT ¢, R0RR/HTE R, I ¥R | g5 ]y, fwe: ®aa R.00

JFTIRUT THHE ok

YT WehTI
TRfawE fawm

T TAR, ¥ A1 TTeAl, WA,
g Yoo 033, AT L& FLH 028,
arferg=T

. T, 299 /H.5h. 040 /T.55.82/08% /-2 —ST3Tel, HERT URfeTeh @ FRETT aitafem, 3R&s (e, sty
XXXVII, 2R&8) (FME ST Sooi ST AT’ 277 FHI0IT AT 3TR.), T Feld Yo = 39-5eid (2) Tefict Tg (T@)
SR Y& SHIvATH JTeied] STHhRI AR e TeRIE MG fSHieh 20 STHERT, 083 Usitear SRga-T shHish JTd. Qwi/
¥4 /.5.-%¢ /3R /AN-2R (ATqE ST IooE ‘ST STIHTAT 3THN FI0ATT el 3TR) 3T T AG ShedTyHIoT et Hare
fomde wae sifvgfad & (A9, (F19¢ e Seoie ‘S ifufaa & R Svar el 3TR.) Wil YRY S
3T fow weTtes (MeRT) Wiled (TeRT SIg-real Hiehid! o fHE0m@rdiel - (Iqe g Sevid ‘S
FATAT AT 3E.) U FHUER hell E;

apfor Srerll, I afufEmrE He 23 B IU-wem (R) Y WEH VAN el SehRIEr 9T FEA S9
SR SRS TR Gkl /a1 MaUaRiEal =1 HeRTsE I Teias 9F1-3, T&aR d IEhaR, s qu-32 7,
0%y FR UfEg el T ;
23 TGl URY SARY faer ISET 7AR 9 Ui FEA TERY I gad AR e 3o aFd fEAin
3R TR 03y Tl TRRITIST W ool 38 T IR fieh 0 ufiret 0% TSl WY Sialy o ey ool feielt o

ITfoT STSTT, JoT SUMTHTE Hord I\ o, Jod HeTHSDH I JdNH faehre IR &7 Siieal Jdld I%d
feATeR § AR, R0 TSTT IMGATSI TS hedl A(E;

IfoT SemaTelt, Je STufHaHT=N et Yo =1 Iu-Terd (2) Tt Te (F) IFhTd Y& 0ar STeiedl SRR ami
T HENTE VTG SRR ik SIUUE. 1¢q% /3T /¢ /34 /23, i Qv Gsardl, 026 3l TeNIg T T&
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R HERTE VITHA IST0T STATERUT 97T Ush— iUt fwTie qeantt, e 2¢, 208/4TE R\, ek ¥R
IMEAH ¢ A R0%E =1 fager=d (Rau) warfad Wiedy foee 2R 9 (SPV) THie T & TeRTY SR
ferepra TS favw faisH wietoTdier T meRT 75T T fasre merdsesen Sgiad SRR I AR,
ST SeaTell, HERTeE ST f Rl The[@Ri o2& I . %¢ T R0%& =1 SUgei-=d fagh sagad &= 2w
R TMEAE HAiEH Wfee! R, (Te ST IooiE “IHT GaTRa ATGHad S5 T huATd AT )
anfor wrerell, 3aa TewiCsM Sud AN faEM FANEeT 8 AT 3§ GUikd STagidd SEet U fawmra
T, Toehre FieTT SreaTet T Wy fashre Fas701 o ieame Hammeed! dar el o,

ST Sererell, S HeTHSwm AT FUesh HeaH farieh o TFIER 0% TSIl 339 3.3893% 3o WeT WY [oehid
AT, U foepT s & dieare fanmeet nfor foemd IR stearen HoR! et 31e;

FTIToT AT, 3o HeTHesH 39 STUFRArAl Sei € = JU-He (R) =Y USH HUITT Seiex TSR 9
HEA S SN fhry AR & aTesar Qe Sgfad el YRR e AetH, Toehr e Tgaret AT Ty
ferepre T & sieare fammaet dar S R GaaT FERTS 6 TS 907-3, 5. 203, 51 o AR, 2028
g UTeg el 371%;

ot sarerelt, St fufrasTen o ¢ T 3u-Therd () Y TN HUATd eied S AT gt 9 gEare
FAEU B AR fGAT® ¢ ST, 020 ST IR TETHSAIN T6aT WL hetell 31

anfor Seretelt, Faie Wi eXehd! o Yoridg TR Feloll 2TeaTel faarTd dar 39 HeSaH il SaTeish HeBrel
f&ieh 2% 3R, 03\ TUSHAT T 3.220% % 3T Rl TTIE WS WIFY faeht TSI IR TS 1] HI0ATd Seiea
e Forepr FefsroT 3 thewe FHamTaTeog Se stfal-amren e ¢ =1 39 Hem (¥) 3o fKHi® L Wea, R0\ Vsren
HERTE, YT TS U5 Shell 318 T 3ok WIRY faehry a1 3o AF—amren sem 3o =1 39 e () 37 {5l
R0 TSR R0 TST A ST HoTTat TR Sheted! 377E;

ey searedl, FesTe g Sw gaia sfrgiad s srdear faaRTd Ol G aeleEdel 3y e 9 31
TR 2% T 3o Qe SAugfad ST amest avash o7 o/ ¥t 00 9t 3T ST &@e 39 guTRd
AT &7 ST WS T TR o4 MITHRT FAifed 9el 378 (A sara See@ “ sifad sifugfod 85" s/ wtva
T 3R.);

ST AT, WA A0 A eIl hoama] anfor Taretes, STRIEHT, TR T4, qot Jiement faarfafms deamdat
39 AFFEET AT 3% T 3T Ferm (}) TR S Afan strergfed s ey fqer s, e s 5 vieane
TTETTETiTe T Wi IR of W R HEl hEsee (Fel HRY TEIT Y heiel TR § Heie Hhage!
TTHTT) TR HIUATHT R Seeren 37

anfor seratell, STEAH JReifad Shelel ST WTET faehrg A goifaeiel T.01.-) 1 3.01.-3¢ v FRfya Feet wags €
R & 7ol T ShedMER R WEATY S 98 hege! 39 SHTHTeAT hetd 3% 3 S0l e ge
o ZIHITH. 2R /T3040 /H.5.82 /3028 /ATd-23, Trieh 26 /0] /028 3Fadl Wil ShIvaNd 2fielel 3. (AT STl Seeid
‘BT I ST FHIUANT A 3TE.);

ST e, I Sufemren Fem 32 =47 39 herd () TER UG ST AT ST W Ta¥ SHRIEr anR e
VI IER
() It W o Ao, faem FeE g vicied aesiae wed s uRive o1 7t Ahg
SRS Geilet fearean 378 T 3ifan oot 3 o1e (Fahr Fiera seifaeter St.-2 @ 3.0 .-3¢ veup Ffem shoet
HRYA HEEE qTTET)

(&) 39 WY fosrd A1, G Aecied] IR 31 T g hEeoTHe YA A5 ShedHI HET
ST FERTE I AU TG Frearedt fAihmarg U Hig-ara demaei=o 9ex faemd aisr Siaerd a6

(F) W AR HR Seicdl [T Fieriea TR aR 4og TR e disaeier seamrd S
Fiqq sTTagfad SR 39 AT FerH o T Tt e 3R, I FESUAE Ure.
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TERTE SITE TS0 TATENRUT HHT Yeb— w01 fuTiity qeavit, FLaw 0¢, 20%%/MTE R0, I ¥R 3

Q. Y faw faerre FisHr iuelid atearsn Aty o) Ueh Hig—arel oA iehid ST STaetich-me]
=g SR 91 Fr FTaTerR FEAedA HHbST Gael SEe ded Sueed M.

R, TR TIH IEAT STEErld FH Sheiel SIREVTETA & ffed e 3 fas disHa Seifaeiedn
SEITHTOT STTaier Yeed HisTonar gt o e ifaw e,
3. 9 fomme v SR 3o faera i qeifaet sTaet sverar THet Al o) fud faeme weEses 15 B
¥,  Weael SRl uRReaR fhar ot aifiei anfor HeR i TERIMER USdiesull heam faehre
TISHT T 3Migas Seiedl STRGTS S & HRIGRT ARTRRT 341 AT SIS ATl el garid
FFATAT 3.
W, HieIRES e ST, STRETuTEn 9 Wedn [9eh (TSR, W, Hikead, higearrdr a6t 3
TR B
(1) g THATEAT TG F 9 Haierard AR feART fafr sEmendar (CRZ) = fiss 23/03/2%%% &
feih 0% /0%/30%% =T SIIGEN T WHL He WHAhST JBiad! Frifha  Fuam ieiedn YurRui=n At
TEI.
(3) TR T S ST 3 T
(%) HeRT AR fehTRT & e Mehtor (MCZMA) fehal TR Sl TopmRT &1 S1aeeimae ferentor
(NCZMA) aTieh! 1 THCICAT TITgeRIoT=aT Tefirean &t TEie.
HeLHt AT & HERTS IS www. maharashtra.gov.in (TER/ o) o1 TehaIaer U 8.

RIS A9l Fiedl SRR d A&

AIMF . GieHT,
HRTET ARFHRT.
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English Translation

Maharashtra Government Notification

Extraordinary part 1- Kokan Section supplement
Year 5, part 57 (3) Wednesday September 18 2019/bhadra 27, shake 1941 (pages 95 cost Rs 11.00)

Extraordinary No. 109
Authorized Publication
Urban Development Department
Main Building, 4th Floor, Mantralaya
Mumbai 400 032 Dated 16th September 2019

Notification

No. TPS. 1717/S. No. 2750/P.No. 91/2019/Navi-12 vide order, the Maharashtra
Regional and Town Planning Act, 1966 (Maha. Act XXXVII 1966) (hereinafter referred
to as "the said notified area"). In exercise of the powers conferred by clause (b) of sub-
section (1) of section 40 of the Maharashtra Act, the Government of Maharashtra vide
notification No. TPS 1712/475/Q. No. -98/12/Navi-12 dated 10th January 2013
(hereinafter referred to as the said notification) has declared the Navi Mumbai Airport
Impact Notified Area (NAINA) as mentioned therein.

(hereinafter referred to as "the said notified area"). The City and Industrial
Development Corporation (Maharashtra) Limited (a company owned and controlled by
the Government of Maharashtra) (hereinafter referred to as "the said Authority"). has
been appointed

And whereas, in exercise of the powers conferred under sub-section (1) of section 23
of the said Acts, the said Corporation has published a notice inviting
objections/suggestions from the public within a period of sixty days from the date of
publication of the notice regarding its intention to prepare a development plan for the
said notified area in Maharashtra Government Gazette Part 2, Thursday to Friday,
dated 15th-21st May 2014.

And whereas, pending the preparation of the development plan for the said notified
area, the Corporation has prepared and published a "Draft Interim Development Plan"
for 23 villages in compliance with the provisions mentioned in the said Act and
submitted it to the Government of Maharashtra for approval on 22nd September 2015
under Section 30 of the said Act and the Government has approved the said Interim
Development Plan on 27th April 2017,
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And whereas, under Section 25 of the said Act, the said Corporation has surveyed the
lands included in the remaining notified area excluding the area of the said Interim
Development Plan and prepared a land use map showing the existing use of the land
therein and submitted it to the Government on 9th November 2015.

And whereas, in exercise of the powers conferred under clause (b) of sub-section )
of section 40 of the said Act, the Government of Maharashtra has, vide notification No.
TPS 1815/ANU/78/15 Nov-13, dated 17th February 2016, appointed the Maharashtra
State Road Development Corporation as the Special Planning Authority for the area
of villages mentioned in the said notification.

Also, the Maharashtra Government, vide its notification dated 18th March 2016
(Supplement), has excluded the villages in the proposed Khalapur Special Purpose
Vehicle (SPV) and the villages under the Special Planning Authority of Maharashtra
Industrial Development Corporation from the notified area of Maharashtra State Road
Development Corporation.

And whereas, as per the notifications of the Government of Maharashtra dated 17th
February 2016 and 18th March 2016, the notified area of CIDCO has now been limited
to 224 villages (hereinafter referred to as "the said revised notified area").

And whereas, the said Corporation has prepared a draft development plan,
development plan report and draft development control and promotion regulations for
the said revised notified area excluding the area of the said interim development plan.
And whereas, the Board of Directors of the said Corporation has approved the said
draft development plan, draft development control and promotion regulations and
development plan report vide resolution No. 11729 dated 27th October 2016.

And whereas, the said Corporation, in exercise of the powers conferred under sub-
section (1) of section 26 of the said Acts, has prepared a draft development plan report
and draft development control and promotion rules for the revised notified area
excluding the area of the said interim development plan and has published a
notification in this regard in the Maharashtra Government Gazette Part 2 No. 102
dated 7th November 2016.

And whereas, the Planning Committee constituted under sub-section (2) of section 28
of the said Act, after hearing the objections and suggestions, has submitted a report
to the said Corporation on 28th July 2017.

And whereas, having considered the report submitted by the Planning Committee with

its objections and suggestions, the said Corporation, vide its Board of Directors'
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resolution No. 11094 dated 11th August 2017, has published the said draft
development plan with some modifications for 224 villages along with the draft
development control and promotion rules applicable to them in the Maharashtra
Government Gazette dated 1st September 2017 under sub-section (4) of section 28
of the said Act

And the said draft development plan has been submitted to the Government for final
approval on 20th September 2017 under sub-section (1) of section 30 of the said Act.
And whereas, considering the integrity of the said revised notified area for planning
purposes, the Government is of the opinion that it is necessary to exclude 35 villages
in Khalapur taluka and 14 villages in Thane taluka from the said revised notified area
and therefore the said revised notified area is now limited to 175 villages excluding the
above villages (hereinafter referred to as the "Interim Notified Area").

And whereas, the Government, after due inquiry and consultation with the Director,
Town Planning, State of Maharashtra, Pune, has decided to approve the draft
development plan of the said final notified area, including the development control and
promotion regulations, in part with certain modifications as set out in Annexure A
hereto (except for some proposed modifications of a substantive nature in Annexure
B) under sub-section (1) of section 31 of the said Act.

And whereas, the said amendment referred to as EP 38 in the said draft development
plan proposed by the Government is of a substantial nature as mentioned in Annexure
V, the said amendment has been separately published under section 31 of the said
Act vide Government Notification No. TPS. 1717/S.Kr. 2750/Pr.Kr. 91/2019/Navi-12
dated 16/9/2019. (Hereinafter referred to as the "Excluded Part").

Now, therefore, in exercise of the powers conferred by sub-section (1) of section 31 of
the said Act and in exercise of the powers conferred by this Act, the Government
hereby

a) approves the said draft development plan, along with the Development Control and
Promotion Rules, with the modifications mentioned in Annexure A attached thereto,
subject to the following notes (excluding the substantive modifications referred to in E.
P. 38 as shown in the development plan):

b) The said draft development plan, as approved by the Government with the
modifications mentioned in Annexure A attached thereto, shall come into force after a
period of one month from the date of publication of the said notification in the

Maharashtra Government Gazette.
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¢) It shall be deemed that the proposal in the Mumbai Metropolitan Regional Plan, as
per the proposal of the development plan approved under the said notification, has
been modified under section 27 of the said Act for the said interim notified area.
Maharashtra Government Gazette Extraordinary Part One Konkan Divisional
Supplement, September 18, 2019/Bhadra 27, 1941

Note
1) The said Interim Development Plan shall be available for public inspection for a

period of one month from the date of its implementation in the office of the Chief
Planner, Naina, during office hours on office working days.
2) The area under reservation mentioned in the said development plan report is
estimated and the area as per the actual measurement on the site as per the boundary
shown in the interim development plan shall be final.
3) All existing roads, whether shown in the interim development plan or not, shall be
deemed to be existing public roads. Also, if the existing road is shown as development
road in the development plan, its carpet area index or transferable development right
shall not be permissible.
4) After verification as per the actual site conditions or as per the land records and
approved layout etc., the defects in the drawing found in the development plan map
are to be revised after necessary verification by the Chief Executive Officer Naina.
5) Development of land, reservations and roads in CRZ area (seashore, creek,
mangrove forest, mangrove forest buffer zone etc.) is-
a) The Coastal Zone shall be subject to the notifications of the Ministry of Environment
and Forests of the Central Government dated 19/02/1991 and dated 06/01/2011 for
the coastal zone and the amendments issued by the Central Government from time to
time thereafter.
b) The Coastal Zone shall be subject to the Coastal Management Plan.
¢c) Subject to the approval of the Maharashtra Coastal Zone Management Authority
(MCZMA) or the National Coastal Zone Management Authority (NCZMA), whichever
is applicable.
This notification is available on the website of the Government of Maharashtra under
www.maharashtra.gov.in (Acts/Rules).

By order and in the name of the Governor of Maharashtra.

Ashok K. Khandekar
Executive Officer
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g EXHIBIT-8

CIDCO/NAINA/SP(DP)—I1/2025/&4’“ zfﬁ‘ T = /7 10.12.2025

Sub: llegal degradation of natural areas, deforestation and flattering of hill slopes by
excavation of soil and cutting of trees at Survey No 57 at village Nanashi, NAINA, District
Raigad

Ref: 1. Letter from Vanshakti dated 15.05.2025 received on 08.12.2025

2. Court Case matter before the National Green Tribunal western zone bench, Pune.
Original Application no 80/2025. Vanshakti & Anr. V CIDCO & Others.

As per above reference, it is understood that, on the Survey no 57, Village Nanoshi, Taluka
Panvel, illegal excavation and flattening/levelling is going on. Additionally, same concerned is
raised for adjoining survey no 50, 51, 52, 53, 55, 58 & 59.

The Zone of said survey no. is Forest Zone, subject to EP -14. [As per Notice no. 1717/2750/C.R.
91/E.P./2019/UD-12, dated 16.09.2019 modification of forest zone to Limited Development
zone (LDZ {N7) for Survey no 50, 51, 52, 53, 55, 57, 58 & 59 Village Nanoshi, Taluka Panvel is
kept in excluded part (EP-14} by the Govt. and is subject to approval of excluded part {EP} by
the Govt.)

It is to be noted that, above survey nos. almost covers the complete hill. Part plan showing
Superimposition of Contours of Existing land use (ELU} Plan on NAINA sanctioned
Development Plan (DP) for above said Survey no of Village Nanoshi, Taluka Panvel is attached
for reference.

The detailed slope analysis is done for complete Survey no 50, 51, 52, 53, 55, 57, 58 & 59,
Village Nanoshi, Taluka Panvel. This slope analysis of the said survey Nos. is carried out using
Google earth. The same is enclosed for reference.

CCUC (NAINA) & EE {NAINA - 1) section is requested to verify on site whether any, illegal
excavation and flattening/levelling on Survey no 57, Village Nanoshi, Taluka Panvel has taken
place, In view of the NGT matter OA 80/2025 WZ, CCUC {NAINA) & EE(NAINA}-I may provide
site report at the earliest pl. Next hearing for the matter is scheduled on 17.12.2025.

(DP-NAINA)

o “’WJ%/ atien rye%.‘ﬁ"a/@m jPleant -

Sr. Planpef (DP-11) T s
| _— ”‘?\,(r\(

;
1012’

3 | Separately to

1. CCUC (NAINA)

L4

L
’;/ ’ . ¥ ol r—; ._'i ;’j} P €
VZ/.,EE/(NAINA- ) A ey N
f, s 'V,»I‘., - L/ N o .
’ }6}‘;\‘«1 AL
}( i
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CIDCO/NAINA/SP{DP)-11/2025/ £ - ?,\ LG AL £ 10.12.2025

Sub: lllegal degradation of natural areas, deforestation and flattering of hill slopes by
excavation of soil and cutting of trees at Survey No 57 at village Nanoshi, NAINA, District
Raigad

Ref: 1. Lletter from Vanshakti dated 15.05.2025 received on 08.12.2025

2. Court Case matter before the National Green Tribunal western zone bench, Pune.
Original Application no 80/2025. Vanshakti & Anr. V CIDCO & Others.

As per above reference, it is understood that, on the Survey no 57, Village Nanoshi, Taluka
Panvel, illegal excavation and flattening/levelling is going on. Additionally, same concerned is
raised for adjoining survey no 50, 51, 52, 53, 55, 58 & 59.

The Zone of said survey no. is Forest Zone, subject to EP -14. {As per Notice no. 1717/2750/C.R,
91/E.P./2019/UD-12, dated 16.09.2019 modification of forest zone to Limited Development
zone {LDZ [N7) for Survey no 50, 51, 52, 53, 55, 57, 58 & 59 Village Nanoshi, Taluka Panvel is
kept in excluded part {(EP-14) by the Govt. and is subject to approval of excluded part (EP) by
the Govt.)

It is to be noted that, above survey nos. almost covers the complete hill. Part plan showing
Superimposition of Contours of Existing lLand use {ELU) Plan on NAINA sanctioned
Development Plan (DP) for above said Survey no of Village Nanoshi, Taluka Panvel is attached
for reference,

The detailed slope analysis is done for complete Survey no 50, 51, 52, 53, 55, 57, 58 & 59,
Village Nanoshi, Taluka Panvel, This slope analysis of the said survey Nos. is carried out using
Google earth. The same is enclosed for reference.

CCUC {NAINA) & EE {NAINA - 1) section is requested to verify on site whether any, illegal
excavation and flattening/levelling on Survey no 57, Village Nanoshi, Taluka Panvel has taken

o ‘f\l\ place, In view of the NGT matter OA 80/2025 WZ, CCUC (NAINA) & EE(NAINA)-I may provide

site report at the earliest pl. Next hearing for the matter is scheduled on 17.12.2025.

Submitted please. ﬁ::;.’:?ff ﬁf’a‘m(ﬁﬂ /,ﬁ%a}i/fi;kq e
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CIDCO/NAINA/SP{DP)-I1/2025/ £ . 10.12.2025
INANNISPIOPIIV202S £ b5 7 -
Sub: lllegal degradation of natural areas, deforestation and flattering of hill slopes by
excavation of soil and cutting of trees at Survey No 57 at village Nanoshi, NAINA, District
Raigad

Ref: 1. Letter from Vanshakti dated 15.05.2025 received on 08.12.2025

2. Court Case matter before the National Green Tribunal western zone bench, Pune.
Original Application no 80/2025. Vanshakti & Anr. V CIDCO & Others.

As per above reference, it is understood that, on the Survey no 57, Village Nanoshi, Taluka
Panvel, illegal excavation and flattening/levelling is going on. Additionally, same concerned is
raised for adjoining survey no 50, 51, 52, 53, 55, 58 & 59,

The Zone of said survey no. is Forest Zone, subject to EP -14. (As per Notice no. 1717/2750/C.R.
i 91/E.P./2019/UD-12, dated 16.09.2019 modification of forest zone to Limited Development
zone {LDZ (N7} for Survey no 50, 51, 52, 53, 55, 57, 58 & 59 Village Nanoshi, Taluka Panvel is
kept in excluded part (EP-14) by the Govt. and is subject to approval of excluded part {(EP) by
the Govt.)

it is to be noted that, above survey nos. almost covers the complete hill, Part plan showing
Superimposition of Contours of Existing Land use (ELU) Plan on NAINA sanctioned
Development Plan {DP) for above said Survey no of Village Nanoshi, Taluka Panvel is attached
for reference,

The detailed slope analysis is done “or complete Survey no 50, 51, 52, 53, 55, 57, 58 & 59,
Village Nanoshi, Taluka Panvel. This slope analysis of the said survey Nos. is carried out using
Google earth. The same is enclosed for reference.

CCUC {NAINA} & EE (NAINA - 1) section is requested to verify on site whether any, illegal
excavation and flattening/levelling on Survey no 57, Village Nanoshi, Taluka Panvel has taken
place. In view of the NGT matter OA 80/2025 WZ, CCUC {NAINA) & EE(NAINA)-I may provide
site report at the earliest pl. Next hearing for the matter is scheduled on 17.12.2025.

Submitted please. « -
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. frewig e al (Fm/Revw/
Sub:

f2.24.23.30%

[llegal degradation of natural areas, deforestation and flattering of hill slopes by
excavation of soil and cutting of wrees at Survey No 57 at village Nanoshi,
Ref: 2 CIDCO/NAINA/SP(DP)-11/2025/8-459957  10.12.2025
2. Letter from Vanshakti dated 15.05.2025 received on 08.12.2025
3. Court Case matter before the National Green Tribunal western zone
bench, Pune.  Original Application no 80/2025. Vanshakti & Anr. V
CIDCO & Others.
93.23. 0%, Tott BRI ST S (FF1-2) F e HEeRy Sfdar (1) Aiedt aeEd
e T TR Sett ST e W e A S g wey 3iRTST Quo HieX T & wo HieY
H2V% TS UM el ST YA 3T, TEY 3@ WRYT TSR/ auigal hel FHedr

Hiad WETEE THET T TSUE SR 3T el ST SIS 31Tt
BTRA .C/ REM T C/ R34

m‘f) -
Wr‘é{'ﬁratrm GEI))

@

FERE arEeE i el (3

i (5] o
5 ]

T3 farsteRTe (Taerm APTEET R 34



English Translation

No. CICO/M.N.A.B (Naina)/2025 Date-15/12/2025

Sub- Illegal degradation of natural area, deforestation and flattering of hills slopes
by excavation of soil and cutting of trees at Survey No. 57 at village Nanoshi,

Ref- 1) CIDCO/NAINA/SP(DP)-11/2025/E-459957  10.12.2025
2) Letter from Vanshakti dtd 15.05.2025 received on 08.12.2025
3) Court Case matter before the National Green Tribunal Western Zone
bench, Pune Original Application No. 80/2025. Vanshakti and Anr. V CIDCO

and others.

When the above-mentioned reference subject was examined on 13.12.2025 at Nainoshi
Survey No. 57 Taluka Panvel District Raigad along with Controller Unauthorized
Constructions Naina-1 and Assistant Executive Engineer Naina 2, it was found that
there is a hill on the said survey number and an excavation of soil of approximately
150 meters long and 70 meters wide has been done on it. After investigation, it was
found that the said excavation was done about two and a half/three years ago. No

construction was found to have been done at the said place.

The report is submitted for further action.
A topographic map and photographs found during the site visit have been attached.
C/285 to C/295

Land Surveyor MNAB (Naina)

Departmental Assistant MNAB (NAINA)
Unauthorized construction controller (NAINA)
Chief Regulator unauthorized construction (NAINA)

Senor Planning Officer (Developmental Plan 2 Nain)
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